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SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, we are trying to make as

many airports operational as we can. And wherever the Airlines see an economic

activity going on, it is happening faster in those cases. However, these suggestions

can be considered and worked on.
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Convictions under PCPNDT Act

*182. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the number of cases of pre-natal sex determination tests and female foeticides
in the country which have come to light despite complete enforcement of the
Preconception and Pre-Natal Diagnostic Techniques (Prohibition of Sex Selection)

Act, 1994 across the country;

(b) the country-wide details of stringent action taken by Government against the
guilty gynaecologists and the parents who approached for pre-natal sex determination,

so that, the female foeticide can be fully curbed; and
(c) if no action was taken, the reasons therefor and the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Under the Pre-Conception and Pre-Natal Diagnostic Techniques
(Prohibition of Sex Selection) Act, 1994 and Rules made thereunder, action against
misuse of pre-natal diagnostic techniques for sex determination leading to female
foeticide is to be taken by the concerned Appropriate Authorities. As per Quarterly
Progress Reports (QPRs) submitted by States/ UTs, following actions have been taken

against the violators since inception of the Act:

(1) A total of 1573 ultrasound machines have been sealed and seized for violations
of the PC and PNDT Act and rules made thereunder.

T Original notice of the question was received in Hindi.
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(i) A total of 2152 court cases have been filed by various State Appropriate
Authorities and 306 convictions have so far been secured for violations of
the provisions of the PC&PNDT Act and Rules made thereunder.

(i) Registration of 100 medical professionals convicted under the Act has been

suspended/cancelled by the concerned State Medical Councils.

National Crime Records Bureau (NCRB), which compiles data related to criminal
cases of female foeticide, has categorised female foeticide as a separate category
since 2014. As per NCRB, a total of 50 cases have been reported under female

foeticide across the country in 2014.
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the hon. Members also, we will see to it that we will incorporate it.
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Study on effectiveness of CSR Policy

*183. DR. KANWAR DEEP SINGH: Will the Minister of CORPORATE AFFAIRS

be pleased to state:

(a) whether any study has been carried out on the implementation and effectiveness
of CSR policy;

(b) if so, the findings thereof; and

(c) the details of steps Government proposes to take for making the scheme

more effective and result oriented?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) and (b) No, Sir. However, a High Level Committee, set up by the Ministry of
Corporate Affairs to suggest measures for monitoring the progress of implementation of
Corporate Social Responsibility (CSR) policies by companies, has submitted its report
on 22nd September, 2015 alongwith its recommendations for better implementation
and effectiveness of CSR under the Companies Act, 2013. The report, including
the recommendations of the Committee, has been placed in the public domain on
the Ministry’s website (www.mca.gov.in). Major recommendations of the Committee

includes, inter-alia, the following:

e It would be desirable to conduct a review of the CSR provision of the Act

after three years.

e Ceiling on administrative overhead cost should be increased from 5% to not
more than 10% of the CSR expenditure.

e Definition of the term “net profit” used under the Act and Rules need to
be clarified.

e Re-examination of reference to the ‘any financial year’ in Section 135 (1)
of the Act with a view to making necessary amendment(s) either in Section

135 (1) or in the relevant rule.



